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- CENTR_AL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

O.A.No.177/95

- Wednesday, this the 1st day of March, 1995.
CORAM:
HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'BLE MR SP BISWAS, ADMINISTRATIVE MEMBER
R Alphons®,
Colony Gangman, -
Southern Railway, : A
Trivandrum. - ‘ - Applicant

By Advocate Mr B Krishnamani

Vs
1. The Chief Personnel Officer,
Southern Railway, '
Headquarters Office,
Madras-600 - 003.
2. " The Divisional Railway Manager,

Personnel Branch,
Southern Railway, Trlvandrum.

3. . The Divisional Personnel Officer,
O/o the Divisional Railway Manager,
Southern Railway, Trivandrum. " - Respondents

By ‘Advocate MrnJames: Kurian

ORDER

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Appiicant, who sustained se:rious‘ physical injurie; in the
course' of duty, seeké a ,diréct—ion té),' féspéndehts to give -hin‘%".a light
job. ,

2. It is said that on 17.8.1976 the applicant sustained an
injury to his right heel, causing k'yloid' on the outside  right
side—ankle movement 'extension_ 50% - flexion . 10%. 'fhe Divisional
Medical Officer who examihed him issued Al ‘ce‘rt:ificatel recording
that appllcant was buffermg from right heel ky101d, and that he was

orthopaedlca]_ly handlcapped. By A2, the Deputy Chlef Engineer,
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" a senior level officer recomm'ended: that applicant' may be given any -

light' -job" against av 'GrOUp'D' post.‘in the handicapped‘ _quota, since

- he was unable to perform arduous 1abour.‘ Thlrteen years passed

'-'w1thout anythlng eventful, and appllcant has approached us.

3. ' o In-'viewA of the urgency of ‘the matter, we dlrected respondents
to flle thelr reply statement before 24. 2 1995 and observed that their
defence Awﬂl stand struck off, . 1f no reply statement was filed. No

reply statement has been flled w1th1n the time, and there is no

‘ appllcatlon before ‘us for extension o{f tlme.- We are therefore

1
constrained to decide the :ma:tter " ex.” parte.

4. Thirteen years .is a long-" time in the working life -of a man,
and we do not thlnk we will be rendermg Justlce to appllcant if
we ask- him to wait longer. Tl"lS is partlcularly so, when a medlcal
officer had issued a. certlflcate regardmg the phys1cal inability
almost 14 years ago and when a senlor level of_f_lcer like the Deputy

'. Chlef Engmeer had recommended grant.mg of a: llght jOb around the‘

same . t1me Respondents have not shown cause why the rellef prayed

._ for- should not be’ granted and appllcant has shown good cause -

supported by Al and A2  to- justlfy grant -of - relief. In these
'c1rcumstances, we dlrect respondents or such of them as 1s competent'
to 'give'va Group'D' post or 1ts equlvalent to appllcant, wh1ch a
handlcapped person suﬁermg the mjurles 1nd1cated 1n Al can perform.
This will be -done within three _weeks from today-. : We are -not
: expres'sing. any 'opinion. “on' the ‘claim': - for compensation. But first

respondent‘ will dispose of A5 representation within six months from

;-

- today.

5. - We “allow the application as -aforesaid.  Parties will suffer

their costs.

. (g . , ‘Dated, the 1st March, 1995.
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SP BISWAS : : S : ' CHETTUR SANKARAN NAIR(J) '

ADMINISTRAI‘IVE MEMBER - - ‘ A I, A VICE CHAIRMAN
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List of Annexures

Annexure Al:=

Annexure A2:-

Annexure AS:=-

- .-

True copy of Medical Certificate

issued Divisional Medical Officer,

Southern Railuay Hospital Madras
_to the applicant dated 3-11-1981

True copy of communication No.P.407/

CN/TUD dated 27-10-1981 issued by’

Deputy Chief Engineer to the Oivisional .
Railway Manager, Trivandrum., (Respondent No.2)

True copy of representation of applicant.te
- Chief Personnel Officer, Southern Railway
Madras, dated 3-11~94 seeking compensation.
- (Respondent. No.1) .

A



